
central aqttWstrative trioumal, principal bench,
N E'J DELHI.

Q.A.No.126/9 3

Nau Delhi: this the 8th day of April, 1997.

HON 'BL E n R. 3. R. AOIB E,r'l ENB ER( A) .

H0N»3LE OR. A. VEOAv.ALL I nEn8ER(3),

1, Shri Bijender Singh,

S/o Sou Singh,
R^o 179,Gulabi Bagh,
Delhi"" 110007#

2. Shri Ram Kumar.

3. Shri Enmesh flnandar Singh,

4. Shri Oil aver Singh.

5, Shri Sher Singh,

6. Shri FPm Niu/as#

7, Shri a.Gopal,

8, Shri Ram eah Kumar

(same address as of Applicant No.1)

(By Adyocata: Shri n.P.Raju)

Versus

1, The Union of India,
through its Sacrataiy,
Hinistty of Supply,
Nirman Bhauan,

Neu Delhi - 110001,

2. The Under Secretary,
Directorate General of Supplies and

Disposal 3,
Shastri Bhav/an,
Neu Delhi

(By AduDcateS Shri B.C.Madan).

BY HON'BLE f1 R. S. R. A01 GE f1 EHB £R( a1 .

Heard.

Applican ts#

Respon dan ts*

2* Both counsel agree that this OA may be

disposed of uith a direction to the respondents



- 2 -

to consider ra-enggging the applicants, silsjact

to a\/ailability of uork and in preference to

outsiders and those similarly placed but uith overall

lesser length of past service. 'Je direct accordingly.

This OA stands disposed of accordingly.

No costs.

( DR. A.VEDA'MLLI )
' P1EnBER(3).

/ug/

jc
( S.R.AOISE3.R. A0ISE )

menber(a ).


